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Judgement

P. Sam Koshy, J

1. It is a case where the petitioner working with the respondents as Constable was convicted in a criminal case for the offence
under Sections

302,120-B and 201 IPC vide order dated 14.09.1998. The said order of conviction was set aside by the High Court in Criminal
Appeal vide judgment

dated 04.03.2014.

2. According to counsel for the petitioner, since the petitioner has already been acquitted from the charges, the respondents ought
to have taken him

back in service for which he had already made an application.

3. From the perusal of record it appears that the petitioner has made the application for the first time on 07.08.2018, however the
counsel for the

petitioner submits that he has been periodically visiting the respondents and making oral request and he was always assured by
the authorities of taking

a positive decision at the earliest and it is only when this did not materialize he was forced to approach this court.

4. Given the facts, what is not disputed is the fact that the petitioners' service stood terminated on account of conviction in a
criminal case. The said

conviction of the petitioner stands set aside by the High Court vide judgment dated 04.03.2014. Pursuant to the judgment of
acquittal, unless the said



acquittal is set aside by any other superior court, the petitioner is liable to be taken back in service in accordance with the
provisions of Fundamental

Rules so also under the provisions of police regulations. However, there does not appear to be any formal order passed by the
respondents in this

regard.

5. Accordingly, let the petitioner again make a detailed representation to the respondent No.2 within a period of 15 days from today
and in turn the

respondents No.2 either personally or through the competent authority in the department get the representation of the petitioner
processed and a final

decision be taken at the earliest within a further period of 60 days.

6. With the aforesaid direction, the writ petition stands disposed of.
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